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HON'BLE SHRI JUSTICE V.S. AGGARWAL, CHAIRMAN 
HON'BLE SHRI R.K. UPADHYAYA, ADMINISTRATIVE MEMBER 

Harphool Singh 
F-13, Uttam Nagar, 
New '-. t- 	 I r'rcr u iii ii.JuI. 

Appi icant 
(None present) 

Versus 

Lt. Governor 
Government of N.C.T. of Delhi 
Raj Niwas Marg, 
New Delhi-i 10005. 

2. 	 Ch -ief Secretary, 
Government of N.C.T. of Delhi 
Mini Sec;retariat, 
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Government of N.C.T. of Delh, 
N iu 	LI tth 1t 
New Delhi-110002. 

Dr. M. Khanta 
Additional Secretary, 
Department of Health and Family Welfare, 

_c. 4- 	- 	 _ 	i  h Government-  of ;'J.L..T. oi D 	i 
9th Floor, A-Wing, 
Secretariat of Delh 
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Dr. B.S. Banerjee, 
Chief Hospital Coordinator and 
Additional Deputy Secretary, 
Government of N.C.T. of Delhi, 
9th Floor, A-Wing, 
Secretariat of Delhi 
New Delhi- i 10002. 

......espondents 
(By Advocate 	Shri S.K. Gupta for Shri Vijay Fandita) 

ORDER (ORAL) 

SHRI JUSTICE V.S. AGGARWAL:- 

The applcant had filed the present petition 

contending that the merit list prepared by the 

respondents for the posts of Public Health Nurse Group 
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whereby the name of the applicant has been removed 

should be quashed and a direction should be issued to 

include the name of the applicant in the merit 	list 	in 

the category of OBC. 

£'_. 	 .-. - .---.-.4--. 	.-. . .-. LdJ hu 	uU; is 	u r 	 .. .  

informed that the name of the applicant has been 

recommended by the Department of Health and Fanu i 

Welfare to the Director to Health Services, 

Karkardooma for appointment and that. necessary 

pre-appointment formalities are only to be completed. 

Keeping in V1CW the same, it is patent that 

the relief claimed has become redundant. The original 

application has become intructuous. This 	is perhaps 

the reason why there is no appearance on behalf of the 

ãPPi icant. 

With the aforesaid observations, the present 

OA is dsposed of. 

(R.K. UPADHYAYA) 
	

(V.5. AGGARWAL) 
ADMINISTRATIVE MEMBER 
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